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F~_'JTtES  OF THE REGISTRY ORDERS OF THE TRIBUNAL 

ORDER N0.6ATEI) 20.11,1998. 

Learrd counsel for the petitione r submits 

that MA 68 4/ 98 has been filed for alding Shri D. 

Jay a Kuma r as a i t.tE rven or in the OA He d CE S not w ant 

to press tI 	aid petiticn.In view of this MA 684/98 

is disped of as not being pLessed. MAs filed for 

adding Shri D.Ganapati Rao and Nail. £swara Raju 

as Intervenor. PCEted to 25.11,1993, 

re 
Vice 

r nte r(JuciicIal) 

Heard Dr.V.Prjthjviraj, learned Counsel for the 
petitioner and Shri Ashok Mohanty, learned Senior 

Standing Counsel appearing on behalf ci the respondents. 

Learned counsel for the petitioner has filed a memo 

dated 25.11. 1998 seeking withdrawal of this O.A. In 
view of this the O.A. is disposed of as not being 
pressed. 	 A I 
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MEMBER (JUDICIu.) 


